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 Counsel appearing for the Appellant submits that since the registered Clerk of 

the Counsel had to rush to his hometown because his wife had to undergo an urgent 

surgery for Galbladder and that is why, the Memo of Appeal could not be re-filed 

within time.  From the perusal of the record, it appears that no such document is 

enclosed in support of his contention.  Hence, the Appellant is advised to file the 

document in support of this contention and as prayed by learned counsel for the 

Appellant put up the matter on 12.07.2018. 

 

 

(Abni Ranjan Kumar Sinha) 

Registrar 

 

 Dictated and corrected by me. 

 

 

(Abni Ranjan Kumar Sinha) 

Registrar 


